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1/29.11,2000
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Shri J.K.Karn, counsel for the applicant,

Heard ld. counsel for the applicant and also

perused the record, Issue show cause notice to the res- .

pordent as te why a proceeding of comtempt be not ini-
ated against the respondent. Respondent shall file his
.reply within six weeks from the date hereof, Requisites
te be filed within a week,

List again en 02,02,2001 for hearing,

-, skj (Lo R Ko Prasad)/M(A) Q_7 (S.Na}ayan"/)/v.C.
‘2/02.02,2001 +Shri J.K. Karn, counsel for the applicant..

uhrl VeM.K. Sinha, SSC, tates that he has

already received comments and show cause reply shall
be filed positively by the next date. In v:Lew of the

submission made by tle learned 8@, as a last chance,

- list it for hearing on 26,3,2001, If show cause reply

is not - filed, necessary order shall be passed

Let a copy of the' order be given to the learned

A
- (L. 'JHA) /M (J)

(

)26 3,2001 Shri J.K, Karn, counsel for the applicant.
Shri V.M, K.Slhha, sr.s.c,: fa ‘the respordents,

The learned . Sr.S.C, states that the order
is under process of compliarce,-and, therefore,
prays for tine'to file show-cawse reply.' Oln his
list it for hearing on 24,5.2001,

. mta
( L, Jha )/M(J)

MES,




-CCPA --203/2000

4./ 24.5.2000. - c
shri J.K. Karn, counsel for .applicant.
In the light of submissions made byuér. Standing

17.2.2000. - - o7 |
(s. NARAYAN)FV.C.

i)bas/ kL;R.K. PRASAD)/M(A) |

Counsel for respondents, hearing is adjourned to

. 1.5/17,07,2001 .~ ;For want of D.B., hearinq”on"céhteﬁp% isf

- -adjourned to 03,608;2001,
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S 6./.3.8.2001. For want of D.B:, hearing on c0ntem§t is
adjowrned to 26.902001. 'i' .
(L.R;R‘“ﬁﬁksao)/m(g)*7

/c8s/
For want of time, héafidg oﬁ‘édntem@t

a0 1./26,09,
is adjourned to 04,.12.2 001,
¥/,

(L VaEa) ()

(L. HMINGLIANA)/M(A) .

R 8:/ Bx 5:1232001£ Shfi j,K.fKarn,.00unsei for applicant.
. . I f-‘JLiSt,itwon 14.1-2002 F0: hearingo :
N B . 7d

NEELAM).V.C. @
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- // 8/13.3.2002 . For/want of tine, list it on 1%.4 .2002

for hearing . . |
i
: ' t

' . {
/ , 5KS (Sarweshwar Jna )/M(a) ¢ B.‘N.Sif.gh melekm')/v.c.

H
'

. A
9/16.14,20C2~ ~ Om behalf ‘of the applicant it is submitted
T that in,épite of issuance eof shw-&auqe net ice,

Ieply has not yet been filed, let it be listed
fer hearing em 3(.4, 2002 showing the n&me of

Shri D.:,Jdha, AC for the responéents (in th\e cause
/ ' list henceforth, A 1 \\

\
MEB, ' ( Sarweshwar Jdna )/M(A) X B.N,Singh Nce;am X/xC

S
“~N

" _ ] '
1C/30. 4, 2002 Flr want of DB, be listed for hearlng
on 1C 5.,2CC2,

MBS, (Sarwe3hwar Jha )/M(A)

' 11/10/05.2002: Mr. J ,K.Karn, counsel for the. applicant,
' None for the respondents,

Be listed on 20.05.2002 for hearing,

w -

skj (L &R &K-aPrasad) M(A) 7 (BJ.N.Singh Neelam) NC
A2x Ax2ExBXLPRERx x xBAx khe ' )
' 12.22.8.2002. Un the request mads by the learned counssl
. for the applicant, list it on 28.8.2002 for hearing,
\
/cEs/ (L.RoKe PR ASAD) /M(A) (BoN. SINGH NEELAM)/V.C,
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L {3/28.8.2002  For want of time, be listed for
C hearing on 6.9.2002, .,
sks ( 5. Jha J/M(A) ( B.N.Singh Neelam}/VC

14/6,9, 2(C2 At the request of the 1d, cours el for

the spplicamt, be listed.fur hearing on 3C.9.20C2.
L ' ’ / '.\\

o Rk 7 .
HEQ . ) . .('. .B.._N.sinm *elam )/‘W\_,

. Y
15/3C.9,20@ For want of time, be listed for hearing .

on 4,10, 2002, %\,

- Mis, (8.3ha I/m(a) ( B.blSirxgh Neelam )€ _ ..

| - | - s
'. | B A %,* N

B 16/04.10.2002 ¢ Both sices are present,

At the reqest of L/c forthe apolicezat, be
listed on 18.10.2002 for hearinge.

-

skj (S.Tha) MY c .- (8.N,8ingh Heelam) /\C

17 .
13&0.02 Both sides are present, Be listed on
J ’ 25,10,2002 for hearing. _

- (L.R.K .Prasad) ) (B.N,Singh Neelam)

) M(A) v..C‘
18 g, --. .
-—# : . .
o 25.10.02 g

_listed m 22.11.2002 for hzarinj,




